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|Mr. Deputy Chairman in the Chair.] 
THE    INDIAN    COINAGE    (AMEND-

MENT) BILL, 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHR1MAT1 
SUSHI LA ROHATGI) : Sir, I beg to move : 

"That the Bill further to amend the 
Indian Coinage Act, 1906, as passed by the 
I.ok Sabha, be taken into consideration." 

Sir, under section 6 of the Indian Coinage 
Act, 1906, the Central Government have 
power to mint coins of such denominations 
not higher than 100 rupees, as the Govern-
ment may, by notification in the official 
gazette, determine. 

It is proposed to remove this denomi-
national restriction and to permit the minting 
of coins of the denomination of 1000 rupees. 

Minting of high denomination commemo-
rative coins has recently become a big 
numismatic attraction. Several countries are 
issuing coins of the denomination of $ 125 
(equivalent to Rs. 1,000 approximately) as 
participants to commemorative series spon-
sored by the International Union for Con-
servation of Nature and Natural Resources 
and the World Wild Life Fund. The pre-
ference of collectors of coins for high deno-
minations render these coins highly attractive 
from the foreign exchange point of view. 

India has been in the market of comme-
morative coinage issues from 1969 and has 
been selling coins of the denominations of 
Rs, 10, Rs. 20 and Rs. 50 in the international 
numismatic markets in sets of uncirculated 
quality and sets of proof quality. The foreign 
exchange earned from the sale of these 
uncirculated sets or proof sets has gone up 
from $ 62,715 in 1969 to S 135,650 in 1974. 

For obvious reasons a commemorative coin 
has to be different from the existing coinage. 
It is also advantageous if it is of 

a higher value than the normal coins since 
such a coin is likely to command a better sale 
price abroad. 

The present intention is to issue coins of 
denominations higher than 100 rupees only on 
special occasions. 

As proposals received from the World Wild 
Life Fund, F.A.O., etc. involve minting of 
coins of higher denominations than 100 
rupees, it is considered necessary to remove 
the existing restriction contained in section 6 
of the Act so as to enable India's participation 
in international issues. 

The Bill mainly seeks to achieve this 
object. 

I commend this Bill to the House. The 
question was proposed. 
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The House stands adjourned till 

3.00P.M. today. 

The House then adjourned for 
lunch at four minutes past one of 
the clock. 

The   House   reassembled   after   lunch   at 
one minute past three of the clock. 

[Mr.   Deputy   Chariman   in   the   chair] 

THE   INDIAN   COINAGE   (AMEND-
MENT) BILL, 1975—Contd. 

 
 


